
'  IN TH£ central ADiIINIST RaT TU E TRIBUNAL

principal bench

OA 7 61/95

Neu Dalhi this the 17th Day of February, 1997

Hon'bia Shri S.R. Adige, Member (a)

Hon'ble Smt.Lakshmi Suiaminathan, Member 0)

Shri Brahra Pal Singh
s/o Shri Sarvjeet Singh
Ex.Khallasi under 1,0.U(Survay)
N.R, Moradabad,

r/o C/o Shri Hirnanshu Sharma
C-224, Hari Nagar, Clock Touer,
Neu Delhi,

.. Applicant

i  (0y Advocate Shri M.L,Sharma )

U_s.

'  Union of India through

I  1o General Manager
y" N. R.H eqdquart er 3 Office,

Baroda House, Neu Delhi.

2, The Divnl, Railway Manager
Northern Railway,
Moradabad,

(By Adi;ocata Shri K,!<, Patel ) •«• Rsapondsnts '

0 R D.. £ R (oral)

(Hon'ble Shri S,R, Adige, Member )

Heard,

2. uJ3 net e that the Appellate impugned order dated

22,2,1995 (r>nexura A-2) is a cryptic, and non reasoned

order, uhich has not discussed, the grounds taken iny

the applicant in his appeal dated 10,6,1994 (Annexure A-IO)

3. Such a cryptic and non r easoned or der is not

sustainable in lau.

Accordingly, the appellate impugned order dated

22,2,1995 is quashed and sat aside, and the master is

remanded back to the appellate authority to give the

applicant personal hedf ing^and thereafter dispose-, of his

app3 al petition dated 10,6,1994, by means of a detaled,

speaking and reasoned order in accordance with law, liiich

will take into- account all the grounds taken in the apoaal

within three months from tho date of receipt of a cooy of
this judgment,

5. Thi sO.A. is disposed of accordingly^ No costs,

^Smt.Lakshmi Suaminathan) ' (3,R.Adi,j^\
d< Member (3) . Member (a)

/


